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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

"HYDERABAD BENCH : AT HYDERABAD

B3

0.A.415/95, Dt. of Order:29-3-95,
1+ P.Abbaiah 11.8.V1 jayakumari
= DT N Y )
J. L.N.Devi Singh 13.C.Ravinder Reddy
4., S.Balaraj Goud 14.Y :Bhushanam
5, M.Gangaram Goud 15.5:Prabhakar Reddy
6. K.Krishna Mohan Rao 16.KsV.Krishna Rao
7. T.3usheel Kumar 17.3.Vi jaya Kumari
B. G.Shankar 18.Abdul Quayam

9, Gatadi Mohan

10.K.Srinivas Rao «se Applicants

Uge

1. The Union of Ipdia rep. by _
the Secretary, Departmesnt of Pgsts,
Dak Bhavan, New Delhi - 110 oai.

2, Tha Chief Postmaster General,
A.P.Circle, Hyderabad-1,

3. The Postmaster General,
Hyderabad Region, Hyderabad-1.,

4, The Senior Superintendent of
Post Offices, Nizamabad Division,
Nizamabad.

5. The Superintendent of Pgst Offices,
Adilabad Division, Adilabad.

6. The Superintendent of Post Offices,
Sangareddy Yivision, Sangareddy.

«ss Respondents

# #* ¥*

Counsel for the Applicants : Shri T.V.V.5.Murthy

‘ 119@“ n(lgwmué}ﬁﬂkgfq
Counsel for the Respondents Shripé‘“

* * %
CORAM:

THE HON'BLE JUSTICE SHRI V.NEELAORI RA0D : VICE-CHAIRMAN

THE HON'BLE SHRI A,.B.GORTHI : MEMBER (A)

L] 2.




(Order passed by Hon'ble Shri A.B.Gorthi, Member (A) )

* * *
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The applicants uhéjg;; initially appointed as R.T,B.
Postal Assistants and were later absarbeﬁ as regular Postal
Assistants., The periodsduring which thay worked as RTPPAs
are furnished in Annexure-A-I to the Original Application, The
prayer of the applicants is for a direction to the Respondents
to extend the benefit of the Judgement in 0.A.611/94 and grant
them Productivity Linked Bonus for the period during which they

had workad as RTPPAs.,

2., The applicants state that from the very date of their appoint-

ment as RTPPAs, they were performing dutiss similar to those
performed by regular Postal Assistants for full eight hours a

day or more. Accordingly they claim that they are also entitled

for Productivity Linked Bonus,

K Similarly situated employees approached this Tribunal
(Ernakulam Bench and this Bench) claiming similar relief, uhich
was granfad. As the applicantsxbefara ug are in the same situa-
tion as the applicants in 0.A.611/94 and other Original Appli=-

cations decided by this Tribuna, we ses no reason in not extending

gimilar benefit to the applicants also.

4, In the result, the Original Application is al lowed with

a direction to the Respondents to grant the a plicants the same

pehefit as vas granted by this Banch of the Tribunal in OA 611/94.,
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The above direction should be complied within a period off
F

three months from the date of communication of this order.

|

U :
The Original Application ordered accordingly at the

admission stage itself after hearing counsel for both the

parties. No costsv/ ‘ f
!

—~—pr WV A
F
(a.8.60REHI) (V.NEELADRI ;EES‘E“\ ,
Vijce=Chairman :

Member (A)
!

Se

|
ol
ﬁhq@%ju#&"

Dt, ' s
28th March, 1995 Deputy Registrar(J)ccC

Dictated in Open Court.
[
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To
1. The Secretary, Dept.cf Posts, [
Union of India, Dak Bhavan, New Delhi-1. |
2. The Chief Postmaster General, A.P.Circle, ?
Hyderabad-1. |
3. The Poastmaster General, Hyderabad Region, !
|

4, The Senior Superintendent of Post Offices, |
Nizamabad Division, Nizamabad. !

5. The Superintendent of Post Offices,
Adilabad Livision, Adidabad.

6. The Superintendent of Post Offices,
Sangareddy Iﬁvision, Sangareddy.

!

7. One copy to Mr.T.V.V,S.Murthy Advocate, CAT.Hyd.
8. One copy to Mr.VQ‘W'(194%3hJ§L—bﬂﬁddl.CGSC.CAT.Hyd.
F

9, Cne copy to Library, CAT.Hyd. \
r

10, One spare copy.
f
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TYPED BY  cHEcxED pg
COMPXRED BY . APPROVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUN
HYDERABAD BENCH AT HYDERABAD,

THE HON'BLE MR, JUSTICE V. NEEL}DRI RAD
VICE«- CHAIRMAN :

AND‘

-~ 7R G‘@*sHM

THE HON'BLE MR,

M(ADMN)

DATED - -),*\ -_3 1995,
dDRDE-RﬂUDGMENT'

M. A, /R,A./C.A.No)
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O-aNoad\ay”
T,A.No. P )

| swed ) ““ - , O 1
.:al}o .ed . @Lwﬁ\ (AAL/(/(/ | f*
Di

osed of with directions,
Dibmissed.

Dismissed as withdrawn ‘
Dismissed for default.

ered/Rejearted .






